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qEF TREEH i ST A

e faeett, 15 92, 2025
FT.IT. 2194(3).—F7= 1T TLHIL 7, TS ASTHN AT IH, 1956 (1956 FT 48) (™o =a+ o6

THETA ST ATATAIH FgT TAT ) AT =T 3F it ITITRT (1) F Al I 67T T ARG IH F 2
qREgd T TSENT WAt HT ATIGEAT HEAT FA. 649 A 07/02/2025, ST AR & TSI,
FETLTI, 907 ||, @ve 3, IUEE (i) H TR it 72 off, g7 fogw 77 & sgMrers foer & NH119D +
.5, 55.002 7 f.¥1.109.320 (5T 9 - 31519 FATAA, TEETATE, &) TF & TS TASTHN & (FA0r
(FTETHLA [ AT A FT T, ATMR), AL, THLA I TATAT o0 37 A=A 7 IUag A= &
fafatae qff =1 o F3  ooe stwersr 7 oo #i o ;

S ITH ATALAAT T AL I ATTHAH T g7 3F =l UL (3) F T g "14/02/2025 "
T "SfHE ST ST T TS AT SIS AT" M1 | TRTTera TohaT 377 o7 ;

STt AT ATTAFHTL T G 3T % dgd IFL A9 I g2 &, e 9¥ fF=mw & i g siw
39T 3T =9 9 Aver= B T
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T FqeAH ITTARTE 7 3 SATATHIH T 97T 39 i STLTT (1) F ATEL H, Feg 1T TERTE FI TN
fe & e;

qdA: A, el TLHIT, TAT ITIAFLT il Ioh RATE T T ST U2 ST I<h ATAHIH o0l &T<T 37
T ITATT (1) T T ARAT FT TN Fd g0, T AT Fdl & T I Aqgal § [AHeE i F7
TAT<h TSI o oI SISt 36T ST A1 T
ST T, eI LT, S ATATAH AT 7T 3T AT ST (2) F SATHLOT § T HATIUT FAT § o
TH ATAAT o TSI § TR I, I AqL=AT § Ay qfi adt Feet F 46 g arafeas &9
H Fra T qLRE | A2 g1 St |
AL

g 57 & SgmTaTe et § NH119D & 3.5t 55.002 & f3.#1.109.320 (ST 9 - 359 &y,
STETTETE, [EgR) & ol SISt it ST ATt §3=T 9igd ST9a1 §3=T L2d faawo|

ST &7 9 [AgR I Rt &7 71 SigHTET

ETED AT qE&IT I FT YR || R FT IR || T wT e et/ Raag

e (%a%‘qrﬁ) PAT T ATH

1| 2 L3 | 4 | 5 [ 6

T T ATH: FTHT

T[T T ATH: FHIS(T T
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aTa
1
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109

3 11 EEl Fo 0.0324|[g¥er T2 foar
| AT
11
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112

7 2 TLFTL T 0.0162|[FT=FTr
2

8 3 IEEl Fo 0.1093|[qTeret =T Tt Aver
TTH 97 ¥@T 4T It
feettg 7T v
TTHTAS T 97
ERUERIECREGI

RICCH

3

9 5 fastr Fo 0.2914|[7H= Hgar foar =T
gﬁﬂ%ﬂ‘r
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0.263 EICIRERERI
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52
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0.0526|=rawdt 2= aid
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70
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EEEEEGRIE
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79
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0.0445|[ferz#a¥ areg fuar
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[®T. §. 11112/LA/Bharatmala/PIU-Gaya/1/2020/3D]
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MINISTRY OF ROAD TRANSPORT AND HIGHWAY'S
NOTIFICATION
New Delhi, the 15th May, 2025

S.0. 2194(E).—Whereas by the notification of the Government of India in the Ministry of Road Transport
and Highways, 649 Dated:07/02/2025 , published in the Gazette of India, Extraordinary, Part I, Section 3, Sub-
section (ii) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956) (hereinafter
referred to as the said Act), the Central Government declared its intension to acquire the land specified in the Schedule
annexed to the said notification for building (widening/four-laning, etc.), maintenance, management and operation of
NH119D in the stretch of land from Km. 55.002 to Km. 109.320 (District Land Acquisition Office, Jehanabad, Bihar)
in the district of JEHANABAD in the state of BIHAR

And whereas the substance of the said notification has been published in “Dainik Jagran” and “The Times of
India” both dated 14/02/2025; under sub-section (3) of section 3A of the said Act;

And whereas the Competent Authority has received objections filed under Section 3-C, considered and
settled the same appropriately;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall
vest absolutely in the Central Government, free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structure, falling within the NH119D in the stretch of land
from Km. 55.002 to Km. 109.320 (District Land Acquisition Office, Jehanabad, Bihar) in the district of
JEHANABAD in the state of BIHAR

State: BIHAR ||District: JEHANABAD
SI. No. |[Survey/Plot Number|| Type of Land |[Nature of Land Area Name of Land
(in Hectares)[| Owner/Interested
Person
1| 2 | 3 [ 5 I 6
Taluk: Kako
Village: Qazi Sarai
1 1 Private Agriculture 0.1214||Sona Devi W/o
Sudarshan Saw
1
2 109 Government Rasta 0.0035|[Government
109
3 11 Private Agriculture 0.0324||Suresh Prasad S/o Siya
Ram Saw
11
4 110 Government Rasta 0.0486||Government
110
5 111 Government Rasta 0.0361(|Government
111
6 112 Private Agriculture 0.0015||Mustwaha
112
7 2 Government Rasta 0.0162||Government
2
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8 3

Private

Agriculture

0.1093

Parwati Devi W/o
Naresh Ram vo Rekha
Devi W/o Dilip Ram
vo Ramanand Raj vo
Kishore Yadav S/o
Ramcharit Yadav

3

Private

Agriculture

0.2914

Jhaman Mahato S/o
Shri Budhu Mahto
5

10 6

Private

Agriculture

0.0648

Jhaman Mahato S/o
Shri Budhu Mahto
6

Village: Mahammadpur

11 107

Private

Agriculture

0.1376

Sunil Kumar Sinha S/o
Gupteshwar Sharma
107

12 108

Private

Agriculture

0.3399

Adya Singh S/o
Kailash Singh
108

13 109

Private

Agriculture

0.3602

Rinja Devi W/o
Virendra Singh
109

14 110

Private

Agriculture

0.089

Nilam Devi W/o
Shrikant Sharma
110

15 111

Private

Agriculture

0.3116

Anit Kumar
Manorama Devi
111

16 112

Private

Agriculture

0.2671

Vishram Singh
Manorama Devi
112

17 116

Private

Agriculture

0.3035

Gupteshwar Sharma
S/o Ramdev Singh
116

18 117

Private

Agriculture

0.0728

Sunil vo Anil S/o
Jageshwar Singh
117

19 12

Private

Agriculture

0.1255

Lala Yadav S/o Etwar
Yadav
12

20 129

Private

Agriculture

0.2752

Naresh Sharma S/o
Rajdev Singh
129

21 13

Private

Agriculture

0.1052

Ishwari Prasad S/o
Devkinandn Verma
13

22 130

Government

Nala/ Alang

0.0283

Government
130

23 14

Private

Agriculture

0.2347

Durga Prasad Lal S/o
Radhekishun Lal
14
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24

15

Private

Agriculture

0.2145

Rajkishori Prasad S/o
Devisharan Lal
15

25

16

Private

Agriculture

0.3683

Satyendra Prasad S/o
Devisharan Lal
16

26

17

Government

Nala

0.0202

Government
17

27

25

Government

Rasta

0.0242

Government
25

28

31

Private

Agriculture

0.002

Badhi Kuwar W/o
Jhagaru Saw
31

29

32

Private

Agriculture

0.0242

Jhaman Mahato S/o
Shri Budhu Mahto
32

30

33

Private

Agriculture

0.1255

Md Jakir S/o
Shamsuddin
33

31

34

Private

Agriculture

0.0728

Hajari Yadav S/o
Babuchand Yadav
34

32

35

Private

Agriculture

0.0121

Rajkishori Prasad S/o
Devisharan Lal
35

33

41

Private

Agriculture

0.0162

Saryu Yadav S/o
Babuchan Yadav
41

34

42

Private

Agriculture

0.0324

Mustwaha
42

35

43

Private

Agriculture

0.0405

Jhaman Mahato S/o
Shri Budhu Mahto
43

36

44

Private

Agriculture

0.0486

Hajari Yadav S/o
Babuchand Yadav
44

37

45

Private

Agriculture

0.0971

Saudagar Yadav S/o
Chulhai Yadav
45

38

46

Private

Agriculture

0.085

Sarbhug Yadav S/o
Babuchand Yadav
46

39

49

Private

Agriculture

0.2468

Satyendra prasad S/o
Rangi Singh
49

40

50

Private

Agriculture

0.0162

Paras Yadav
50

41

51

Private

Agriculture

0.0283

Ramanand Yadav S/o
Late Chalitar Yadav
51

42

52

Private

Agriculture

0.006

Ram Vishun Yadav
S/o Babuchand Yadav
52
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43 54 Private Agriculture 0.3035(|Satish Yadav vo
Rajnish S/o Rangi
Singh
54

44 55 Private Agriculture 0.1376||Kunti Devi W/o Sarju
Yadav
55

45 56 Private Agriculture 0.3683||Mina Devi W/o
Sharma
56

46 57 Private Agriculture 0.1983||Birendra Yadav S/o
Rangi Singh
57

47 64 Private Agriculture 0.3804||Vidhyanand Sharma
Slo
64

48 65 Private Agriculture 0.2024|[Mina Devi W/o
Ramchandra Mahto
65

49 66 Private Agriculture 0.1174||[Ramesh vo Suresh S/o
Badri Singh
66

50 67 Private Agriculture 0.0283||Mustwaha
67

51 68 Private Agriculture 0.263(|Sunil vo Anil S/o
Jageshwar Singh
68

52 69 Private Agriculture 0.0526(|Lakhmati devi W/o
Jageshwar Singh
69

53 70 Private Agriculture 0.0283(|Vijay Singh S/o
Shaligram Singh
70

54 77 Private Agriculture 0.0526|[Yambalam Sharma
S/o Raghunandan
Singh
77

55 78 Private Agriculture 0.5018(|Baidhyanath Sharma
S/o Brijnandan
Sharma
78

56 79 Private Agriculture 0.1093||Laxmi Devi W/o
Shyambalam Sharma
79

57 81 Private Agriculture 0.002|(Brajkishore Sharma
S/o Harinandan Singh
vo Ramrup Singh S/o
Late Gauri Singh vo
Dukhan Devi W/o
Ramrup Singh
81

58 82 Private Agriculture 0.0445(|Sidheshwar Yadav S/o

Awadh Kishore Yadav
82
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59 83 Private Agriculture 0.0242||Parmeshwar
83
60 96 Government Rasta 0.7446||Government of Bihar
96
Total|| 8.4158||

[F. No. 11112/L A/Bharatmala/P1U-Gaya/1/2020/3D]
SHAIKH AMINKHAN, Director

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. GORAKHA NATH Digitllysigne by GORAKHA NATH

YADAVA Date: 2025.05.17 11:20:10 +05'30"




		2025-05-17T11:20:10+0530
	GORAKHA NATH YADAVA




